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IN THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH SITTING AT NEW DELHI

ORIGINAL APPLICATION NO. 480 OF 2022 


BETWEEN :


KULDEEP                                                                                    APPPLICANT 


V/S 


STATE OF HARYNA                                                                RESPONDENTS


RESPONSE BY THE RESPONDENT M/S SHIVA STONE CRUSHER TO 
THE OA 480 of 2022 AS PER DIRECTION OF THIS HON’BLE TRIBUNAL 
DATED 22.11.2023  

MOST RESPECTFULLY SHOWETH  

1. That the present response is being filed on behalf of M/s Shiva 
Stone Crusher co through its partner, in pursuance of the liberty 
granted by this Hon’ble Tribunal vide order dated 22.11.2023 to 
place on record its detailed response/submission on the observation 
of the Joint Committee in the inspection report. The present 
response may be read in addition to the comprehensive reply/
counter affidavit submitted by answering respondent on the 
allegations grievance in the present application is regarding running 
of stone crushers in Birhi Kalan, District Charkhi Dadri in violation of 
Haryana Government notification dated 11.05.2016 and the 
environmental norms.


A. BRIEF FACTS OF THE CASE ARE: 

1. The grievance in the present application is regarding 
running of stone crushers in Birhi Kalan, District 
Charkhi Dadri in violation of Haryana Government 
notification dated 11.05.2016 and the environmental 
norms. 

2.  Vide order dated 12.08.2022, this Tribunal constituted a 
Joint Committee comprising of HSPCB, District 
Agricultural Officer and Deputy Commissioner, Charkhi 
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Dadri with direction to verify the factual position and 
submit Factual and Action Taken Report. 

3. That an interim report was filed by the HSPCB dated 
31.10.2022 regarding complying and non-complying 
units , it is germane to mention here that the answering 
respondent was found complying with all the conditions 
as per the norms and the inspection was conducted on 
20.10.2022 and thereafter sought 2 months time to file 
action taken report. 

4. That as per order dated 03.11.2022 in the present matter 
joint committee was directed to visit the stone crushers 
individually. As per the directions HSPCB issued notice to  
the answering respondent to attend hearing before the 
committee constituted by Ho’ble NGT . 

5. It is submitted vide order dated 13.09.2023 Joint 
Committee was directed to verify the factual position 
regarding compliance with consent conditions and 
environmental rules/norms/regulations by all the stone 
crushers operating in Birhi Kala Zone and submit its 
report suggesting remedial measures and was directed to 
share the copies of the report with statutory authorities 
and also with the Project Proponents for remedial action. 

6.  That on the basis of above order joint committee 
inspected the answering respondent on 09.10.2023 to 
ensure the installation of pollution control measures as 
per notification dated 11.05.2016. 

7. That a show cause notice for closure/prosecution and 
levy of Environmental Compensation under section 31 A 
of the Air Act, 1981 notice no. HSPCB/CD/2022/913 was 
issued by HSPCB on 11.10.2023 is hereby marked as 
ANNEXURE 1 

8. According to the show cause notice some minimal 
deficiency was observed at site of the answering 
respondent: 
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• Covered shed Partially provided and found broken on 
vibratory screen/cone section . 

• Dust Suppressing System not maintained and provided as 
per notification dated 11.05.2016  

9.  It is pertinent to mention here that vide letter dated 
02.11.2023 answering respondent reply to the show 
cause notice dated 23.10.2023 of HSPCB in which the 
answering respondent apprised about the corrective 
measures they have implemented after the inspection of 
the HSPCB. Given below the corrective measures to 
address the issue of broken shed mentioned in the 
report : 

•  We have Implemented the corrective measures to address 
the issue of broken shed mentioned in the report thereafter 
answering respondent covered with new tin shed and the 
broken shed has been repaired with immediate effect . 

• It is submitted that at present every deficiency is cured by 
the answering respondent and present status is that stone 
crusher is fulfilling with all conditions falling on them. We 
kindly request for a re-inspection and collect the samples 
again for testing the applicable parameters.  

It has been prayed to the HSPCB to re-collect the samples 
which would give more accurate position of the current state 
of the plant. True Copy of the Reply by answering respondent 
is hereby annexed as ANNEXURE 2 

10. That answering respondent has been operating at all 
times with a valid consent from HSPCB under provisions 
of the Water (Prevention and Control of Pollution) Act, 
1974 and the Air (Prevention and Control of pollution ) 
Act, 1981 and the consent with the validity till 
31.03.2028. True Copy of the consent to operate is 
hereby annexed as ANNEXURE 3 
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11.It is submitted that answering respondent only after full 
compliance under the provisions had been achieved and 
after the Central Ground Water Authority was satisfied 
regarding the efficacy of   answering respondent . True 
Copy of the CGWA NOC is hereby annexed as ANNEXURE 
4 

12.It is submitted that after the plantation in the premises of 
the stone crusher , answering respondent applied for the 
forest NOC which was duly received after the verification 
of plantation done as per Haryana Government 
Environment department Notification no. S.O 12/
C.A29/1986/Ss.5 and 7/2016 dated 11 may, 2016 . True 
Copy of the Forest NOC is hereby attached as 
ANNEXURE 5  

13.It is pertinent to mention here that answering respondent 
earlier granted the renewal of stone crusher license wef 
09-05-2020 to 08-05-2023 as per provisions of the 
Haryana Regulation and Control of Stone Crushers Rules, 
1992, to run the crusher. It is further submitted that the 
answering respondent license is hereby renewed again 
and permission was granted for three years with effect 
from 09.05.2023 to 08.05.2023. True Copy of the 
Renewal granted by Department of Mines and Geology, 
Haryana is hereby annexed as ANNEXURE 6 

14.As per the report answering respondent have valid 
consent to operate and was complying with conditions of 
consent to operate . That Stone crusher has metalled 
road proved for vehicular movement. It is submitted that 
green belt of approx 280 plants provided and plantation 
plan was verified by the DFO.It is submitted that water 
sprinkler , wetting and cleaning of the grounds provided. 

15.That as per the notice received by the answering 
respondent on 23.10.2023. It is further submitted that 2 
issues were raised in the show cause notice and both 
were cured by the answering respondent. That the 1st 
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issue pertains to broken shed is resolved and the same 
was repaired . It is further submitted that 2nd issue 
pertains to the dust suppressing system which is repaired 
and now in working conditions . True Photographs of the 
Stone Crusher is hereby annexed as ANNEXURE A7 

16.That the answering respondent is committed to ensure 
that its operation adhere to the applicable environmental 
regulations and standards. All the deficiency found by the 
HSPCB has been cured and same can be verified via a re-
inspection of the Stone Crusher Site. 

17.With regard to the observation by the HSPCB, with 
respect to the defaults and issues ascribed to the 
answering respondent , the above mentioned submissions 
will make it abundantly clear that no fault can be 
attributed to the answering respondent. 

18.It is respectfully submitted that not providing relief to the 
answering respondent will result in serious miscarriage of 
justice and will enable grave injustice to be perpetuated.  

FILED BY 

KANISHK CHAUDHARY,


HARSH VARDHAN SINGH RAJAWAT, CHETAN JADON 

Advocate 


FILED ON:                                                          A-614, Noida One Business Park,

 Sec-62 , Noida , 201301    


jadonchetan969@gmail.com
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